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Allocation of Cement {0 Gujarat

748. PROF. RAMLAL PARIKH:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government propose
to increase the gllocation of cement to
Gujarat for the current year and
ensure ihat the Cement is supplied
to the State before the monsoon
started so that the construction works
already in progress may hbe complet-
ed; and

(b) if so, what are the details in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a) and
(b) As against the total allocation of
4.33 lakh tonnes of cement {o Gujarat
(including the central sector) for the
quarter January-March 1978, and the
pro-rata allocation of 2.89 lakh tonnes
for January and February 1978, actual
despatches during these two months
were 2.66 lakh .onnes accounting for
92.07 per cent of the allocations. The
balance quantities are being despat-
ched to the State during March 1978.
It is expected that supply of cement
to Gujarat would increase when the
overall availablity of cement in the
country improves.

Rate of Dearness Allowance for Ix.
Servicemen

749, SHRIMATI HAMIDA HABI-
BULLAH: Will the Minister of
DEFENCE be pleased to state:

(a) whether it ig a fact that ser-
vicemen have been getting dearness
allowance after a rise of every 12
points, while ex-servicemen pensio-
ners are getting dearness allowance
after a rise of further 4 points;

(b) whether there is any proposal
under Government’s consideration to
raise the rate of dearness allowance
for exservicemen; and
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(c¢) if not, what are the reasons

therefor?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
position is that as recammended by
the Third Pay Commission, the ser-
vice personnel are granted dearness
allowance at specific percentage rate
for every 8 points increase in the 12
monthly average of the All India
Consumer Price Index, In the case of
Armcd Forces Pensioners the are
granted relief equal to 5 per cent ot
pension subject to a minimum of
Rs. 5/- and a maximum of Rs. 25 per
month as and when there is a 16 point
mcrease 1n the 12 monthly average of
index.

(b) and (c¢) No, Sir. In the matter
of grant of relief {o service pensio-
ners, the orders issued by Govern-
ment for civil pensioners from time
to time are extended to them. No
unilateral decision can, therefore, be
taken in the case of service pensio-
ners alone,

i

Unified Rate of Pension to Ex-
Servicemen

750. SHRIMATI HAMIDA HABI-
BULLAH: Will the Minister of DE-
FENCE be pleased to state:

(a) whether there is any proposal
under Government’s consideration to
examine the feasibility of granting =
unified rate of pension to ex-service-
men according to their ranks on the
basis of the post-1973 rate of pensicn,

(b) whether Government have re-
ceived any representation from the
associations of ex-servicemen in this
regard; and

(¢) if so, what are the details there.
of and what action Government have
taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SNGH): (a) No, Sir.
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(b) and (c) Eepresentations have
been receiveq b the Government
from ex-servicemen associations as
well as individues for making the
revised rates of pension effective
from 1st January 1973 also appli-
cable to those w'o retired prior to
1st January, 1973,

The revised rat:s of pension effec-
tive from 1st Janvary, 1973 have been
determined on the basis of the re-
vised rates of pay scales laid down
from that date as a result of the ac-
ceptance of the Py Commission’s re-
commendations. .As the individuals
who retired prior to 1st January, 1873
did not draw the -evised rates of pay,
they cannot be given the revised rates
of pension. In view of this and the
financial constraints, it has not been
possible to accept the above demand
of the Associatiors etc. However, to
compensate all those who retired
prior to 1st Januery. 1973, ad-hoc re-
lief ranging from Rs. 15 to Rs. 35 p.m.
has been given to them. In addition,
they are also entiled to periodic re-
liefs ranging fron' Rs 35 to Rs. 175
p.m. as is admissille to those who re-
tired on or after lst January, 1973
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751. sy @A fag fearfear:
FT FAT G qE FAT AT FA A
fx wiasw ¥ @g9 gu arfw  foa
JeqTeT FY FIITIFIATHT F1 QT FW
% fom gTRI 3 4 w1 & w9 A
AT F F faC 77 Faq ISAF
faramT Ty 87

+{Exploration of coal reserves in the
country

751, SHRI SAWAISINGH SISO-
DIA: Will the Minister of ENERGY
be pleased to state the steps Govern-
ment propose to take for exploring
coal reserves in the country, for
meeting the requirements of the in-
creased thermal jower generation in
future].
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Faf "t (B Do Tmmaaw) ¢
L T I F FgAT G w1 OF
favmsT g7 7T &7 @ ¥ forg wad
& wravgs FTIATE W FTE @Y
am-fasisft & seqraa ¥ fag a8 §
FAHH AT F AT, AN
wrAfaan @ s fefam % gra
GV FTE T GGAT AT AT 1G ATl
|IEAT T J vt oran ¥ 1 39 w17
S F1AG F WI gAvfory @ ey #
ar famqa fefaw gra aams @ a1
Fraar srfagt w7 &)

ST gAfT 1978-83 § Figer
F ez & fo st faegd wdanfas
GIS FTF TTAT QT 2 q@T T qE
TAAT AT I77E TE L fF 1992-93 F
FIAF F I & faq wifera gueaqt
fefam %14 37 ad & a1 ad gz qar
&% faar smgam)

t[THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): Gov-
ernment has already taken necessary
steps for exploring coal reserves in
the country, especially for meeting
the requirements of thermal power
generation. According to the present
set up, the first stage of exporation
by geological mapping and initial
drilling is conductedq by Geological
Survey of India. When coal is so
established, detail exploration by ex-
tensive drilling is arranged by coal
companies,

Detail geological exploration work,
as required for coal production dur-
ing the plan period 1978—83, has
nearly been completed. It has also
been planned that exploration drilling
required for coal production in 1992-
93, will be completed 7 years in ad-
vance of that year.]

+[ 1 English translation.
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